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HoneS.Z2hsser Hanan, #;E;

Moo, Aday dohziy Aefe

(By Hon. €.Zahsar Hasan, V.C.)

Ursd Peiiticn Rey 13544 oF 1985 bhas benn
prrncivnd gn tranc®us s $His Troibunzl rroe the Hon, iign
Court of Judlcatuse 2% Alishabad endad Bectiun 28 of
ghe fdnindoi>ative Trihenals fet XIXI of 1905. The
aprlicant fs a tevildar I the Indlan :i;may. He has filed
ghiz writ notition bofure the Hoatble High Courk jfor

quashine $he sroceedings of the Court Rartial,

Section 2 of the Administrative Tribunals Act
lays doun that the provisiuns of fthis Act shall not ﬁnptr
te any mentey of the Naval, FMilitary er Air Fozem o ef
any obhet arped Posces of the Usmion. In thia view of
the tatter we Hese ne Jupissiction to dacide this case.

%“‘-' Pils of thz pstition ba rebravsmitted to tha Hon, High
Court of Judinatuze at Allahabad, '

Vice cnﬁ"f}-?n

Daged the__J AL Auy., 1987
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,;’ (D. S. DUBEY )
SECTION OFFICER

Centra) Administrative Tribunal

Allahabad,
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